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Shri Rohit Gupta along with Abhishek Mishra for the Financial Creditor.
Shri Arun Saxena along with Ms. Nalini for the Corporate Débtﬂr
Company.

During the preliminary hearing of the matter, this court needs
some more information-cum-clarification from petitioner side on
applicability of Limitation laws, as well as status of the pending legal
proceeding, which are continued parallel to the I.B. Application and its
impact on the proposed CIRP through the present application.

Learned counsel for the Financial Creditor seeks time for
providing information. Hence, time is granted, affidavit is filed by two
weeks by serving an advance copy thereof to the Opposite counsel.

The matter be listed on 22" January, 2018.
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